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SHRI K. RAMAMURTHY: If the
Government want to introuce prohi-
bition, how ig it that they themselves
impose a condition of awarding stars
on the basis of the bar attached to
the hostels?
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SHRI YESHWANTRAO CHAVAN,
This question is not exactly about
hotels. I notice that an increasing
number of school and college students
come to see the capital of India, par-
ticularly during the session period or
on other important occasions. I have
come &cross many instances, when
they had to stay on the platform of
the Railway station because they
had no other place to go. Will the
Minister be pleased to make some
arrangements, I would not call them
dharamsalas. but some arrangement of
that style, nol one star or two star
hotels but dormitaries where the stu-
dents can stay for two or threc days
‘Will he make some such arrangements
in the capital city of Delhi”
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SHRI RAGAVALU MOHANARAN-
GAM: I come from one of the his-
torical places. You have not allowed
me to ask a question.

MR. SPEAKER: Every party has
been given a chance. Your  party
has also been given.

SHRI RAGAVALU MOHANARAN-
GAM: Even the size of the Member
does not count!

MR. SPEAKER: That I know'

SHR! RAGAVALU MOHANARAN-
GAM: My question will be very
brief.

MR. SPEAKER: 1 have called the
next question No further discussion

Memorandum from Al India P & T
and other Central Government FPen-
sloners' Association

*248 SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
FINANCE be pleased to state:

(a) whether he has receivedq a
memorandum from the All India Posts
and Telegraphs and other Central
Government Pensioners' Association
regarding the restoration of pension
from 3[6th level to 4/8th level after
full recovery of Death-cum-Retire-
ment Gratuity amount paid in lieu of
1/8th reduction; and

(by it so, the details thereof and
raaction gherato?
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THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) In 1950, Death-cum-Retirement
QGratuity was carved out by reaucing
pension from 4/8th to 3/8th of exolu-
ments on the recommendation of the
First Pay Commission and the amount
so reduced was paid in lump sum w
the retiring Government gervant om
the basis of its acturial equivalent.
However, the Pay Commission haa
at that time suggested this acturial
equivalent only to work out the
quantum of Death-cum-Retirement
Gratwity. Since then, the quantum of
Death-cum-Retirement Gratuilv has
been increasedq on several occasions
without gny reduction in the amount
of pension. On the recommendation
of the Second Pay Commisgion, the
rate at which Death-cum-Retirement
Gratuity was calculated was increased
from 9/20th of one month’s emolu-
ments to 10/20th, without a furiher
reduction in the scale ..f pension. The
maximum amount of gratuity was
al®> raised from Rs. 22,500/~ to
Rs. 24,000/~ subject to a limit of
15 months’ pay. Again, the Third
Pay Commission raised the maximum
gratuity from 15 months’ to
161 manths' pay and the overal. humit
of Rs. 24,000 was raised to Rs. 30,000.
The latest position is that the maxi-
mum pension payable to a Govern-
ment servant on retirement is 38/80th
of the average of 10 months’ emolu-
ments and the maximum Death-cum-
Retirement Gratuity, is 164 months’
emoluments, subject to the maximum
limit of Rs. 30,000. Tt has also been
decided to do away with the redue-
tion of 2 months’ pay from the Death-
cum-Retirement Gratuity which was
hitherto enforced as the employee’s
contribution towards family pension.

It would thus be clear that Death-
cum-Retirement Gratuity is not the
commuted vilue of a portion of the
pension, and is g part of the acheme
for retirement 'benefits'to  Central
Government employees. It has, there-
fore net been possible to' accept ‘the

suggestion for restoration of 1/8th of
the pension. The Association has also
been informed accordingly.

SHRIMATI PARVATHI KRISH-
NAN: Is it not a fact that the death-
cum-relirement gratuity scheme is a
compulsory commutation and that by
virtue of this the basic rate of 40/80
pension after full liquidation of death-
cum-retirement gratuity stands a
good claim for restoration? There-
fore, why is it that those very few
pensioners who happen to live be-
yond a certain age in their old age,
cannot be given compensation or help
by Government by final restoration of
their pension? Virtually Government
is taking money from them.

SHRI H. M. PATEL: These matters
have been considered hy three Pay
Commissions and they have, as a res-
ult of the consideration, gone on rais-
ing the gratuity element. In the
matter of retirement benefit, if it
is suggested that this is jn the nature
of commutation of a portion of pen-
sion. ..

SHRIMATI PARVATHI KRISH-
NAN: Compulsory,

SHRI H. M. PATEL: There is no
compulsion in this. Even when
people commute their pension, if they
live longer they cannot say that
their commutation be treateq as ean-
celled and they should continue to be
given full peneion. That is not a cor-
rect vlew and we have resisted this
particular kind of request. The
whole gcheme is not on tha question of
cummutation. It was faken up on a
national basis by the Pay Commissions
as to what the quantum &1 gratuity
should be and suecessively while the
pension remained unaltered, the gra-
tuity has gone on increasing. There-
fore, the Government has all along
considered this question, the total
quantum of retirement benefit which
elould bé dppropridte /for- the ' Gev-
ernment servands ‘tts have.
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SHRIMATI PARVATHI KRISH-
NAN: It is well known that gratulty,
by the very word of it, does not mean
pension. Gratuity, if you go into the
Gratuity Act, is a free gift for service,
That being the case, how can the
Minister keep on saying that you take
the gratuity but please do not live
beyond a certain number of yearg and
it you live beyond a certain number
-of yesrs. you will have to siarve?
After all, it is a small number who is
affected. They should be given ade-
-quate consideration and adequate
compensation and the pension should
be given to them. Government should
not be unfair or immoral Ly tauking
money from those who happen to
live longer.

SHRI H. M. PATEL: I am glag that
the hon. Member is living up to her
normal attitude in these matters by
saying that it is immoral and she has
Bone to the extent of saying that
these pensioners are starving, This
kind of exaggeration has no argument
at all. As I explained, the question
that the Government comsiders 18
only from the point of view of what
is the reaszonable quantum of retire-
ment benefit which should be given
and the retirement benefit in this case
hag been changed in this form.

SHRI RAGAVALU MOHANARAN-
GAM: Whether it is a fact that thou-
sands and thousands of employees
who are working in the P & T are
stagnating in their maximum pay and
they have not got any promotion even
after putting jn 25 years of service.
At the same time, they are not given
any extra payment. What is  the
reason for that?

SHRI H. M. PATEL: It seems to me
that they want the entire scheme of
pension to be revised and, if so, cer-
tainly, it can be considered. But what
I would say is that the penslon
scheme, us at present conceived, is
perfectly Yair and has been so accep-
‘ted even by the Pay Commission.

S8HRI RAGAVALU MOHANARAN-
GAM: I am not asking about pension;
"I am asking about the pay-scales,..
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MR. SPEAKER: That does not
arise.

PROF. P. G. MAVALANKAR: The
hon. Finance Minister will agree that
we have already launched the idea of
a Welfare State and an increaming
number of health gervices which 1m-
ply that longevity is going to be
higher and higher. I hope, he will
have to agree with me on this
point. If that is so, should the
Government not think in terms
of relaxing and revising some of
the age-old eand rigid rules of pen-
sion and gratuity and bring them
in tune with the mew expectations of
Lfe in this country? Secondly, would
he also not agree with me that al-
though the Government on one hand
goes on giving periodically hikes to
regular Government gervants  while
they are in employment jn terms of
additional D.A. etc., a large number
of retired Government servanls re-
main almost stuck up at a particular
pension amount? 1 do not know whe-
ther the Minister himself gets a
pension or not. A large number of
retired Government servants get
stuck up at 5 particular penslon
amount. They rre never considered
for any hike although a number  of
Pay Commissions go on giving hikes
to rogular Government servants while
they are in employment,

Sir, you are coming from Banglore.
You know Sir that Bangalore, Pune,
Ahmedabad, Bombay gnd many othe:
places are full of a large number ol
retired pensioners, some of whorm:, and
even beyond the age of 80, are d-ing
useful service by writing articles for
newspapers and letters to Editors and
all sorts of things. They are doing
good work. Therefore, in the interest
of democracy also, the Governmen!
should see that these old seasoned
people giving their experience
through some of these things are paid
adequately so that they can live
honourably. What is the Govern-
ment's attitude to that?

SHRI H. M. PATEL: The hon. Mem-
ber has made a small speech in sup-
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port of the pensiemers. As a pen-
sioner, I am very glad that he is tak-
ing interest in the welfare of the
pensioners. May I point out fo him
that we dp take into account the fact
of longevity, ete. and there is a cont-
nuous revision of the commutation
table, etc. As regards dearness allow-
ance, pensionerg do get certain in-
creasey in their pensions taking into
account higher cost of living index, But
having =aid that, when you refer to the
fact that our aim is a Welfare state—-
certainly, it is our aim—we have to
cut our coat according to the clath
available, that is, the resources of the
country must always be kept in mind.
Whatever welfare activity that the
Government may undertake, it must
alsp take jnto account the resources
of the country. I think, this cannot
be forgoticn.

SHRI JYOTIRMOY BOSU: The
Minister is talking about resources.
How much is the uncollected tax
arrear at present?

**R. SPEAKER: That 1s not to be
answered

SHRI H. M. PATEL: I will not ans-
wee that,

Expory Targels for Engineering Goods

“24%, SHRI CIITTA BASU- win
the Minister of COMMERCE AND
CIVIL. SUPPLIES AND (OOPERA-
TION be pleased {o state:

(a) whether the Engineering Export
Promotion Counci] have fixed the ex-
port targels for engineering goods for
the Eastern Region at Rs. 120 crores
and Rs. 140 crores for 1877-78 and
1978-74 respectively:

(b) if so, whether Government con-
sider it necessary to improve the rate
of capacity utilisation to fulfil the
target; and

{c) if so, the steps Government have
taken or propose to take for gpeedw
improvement in this regard?

THE MINISTER.OF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPLRA--
TION (SHRI ARIF BAIG): (a) The
Eastern Regional Commtiee of the.
Engincering Export Promotion Countil
has fived an export target of Rs. 50
croreg for 1977-78 and Rs. 175 crores
for 1978-T9.

(b) Capacity availablity ig not a
constraint in the way of fulfilment of
the targets. But, better capacity uti-
lisation will improve the viability of
firms, and, hence, their capability for
increased exoort efforts.

(c) Improved capacity utilisation
depends on factors like availability of.
power, availability of raw materials,
good labour relations, effective man=-
agement operations, etc. The Minis-
tries of Government concerned with
these matters are continuously taking
steps to bring about improvement.

SHRI CHITTA BASU: I think the-
hon. Minister is quite a knowledge-
able person in this respect also. May
I know whether he is aware of the
fact that the entire eastern region of
our country accounted for 668 per
cent of the total export of our engin-
eering goodg ahout a derarle ago name-
ly, 1960 and it had dropped down to
a figure of only 15 per cent in the
veap 1973-767 Whether he is also
aware of the fact that during the last
ten years, the export of engineering
goods 1n the country increased by
14-fold whereas in the case of eastern
region, it has increased only by three-
fold. Having regard to all these
things, I also want to give other facts
about the total manufacturing units
in West Bengal, As far as those units
are concerned. there was a decline in
export from: 23.5 per cent to 168.9 per
cent. So far as production capital
is concerned, it was 30 per cent ten
years ago. Now it has dropped down
to 22.2 per cent. So far as employment
potential is concerned. it was 33.2 per
cent ten years ago. Now it has
dropped down to 19.8 per cent. In
view of all this. mav I know from the
hor Minister, what concrete, parti-
cular and specific steps Government





